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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB): He was not
making a statement. He just replied to some
of the points. Mr. Chidambaram was trying to
help you in getting information. It was not a
statement at all. He said it is information.

SHRI DIPEN GHOSH: Then what is that?
How it is recorded? Let me understand what
is that.

THE DEPUTY CHAIRMAN: Listen, Mr.
Dipen Ghosh. I ailowed you and now you are
not allowing me to speak. Please sit down.
No, this is not the correct procedure. Mr.
Reddy, you please sit down. You see, Mr.
Gurudas Das Gupta and Mr. Gurupadaswamy
came to me this morning and they wanted to
raise this matter. Though it was not on the
agenda, they said it was urgent, some lathi
charge had taken place, they were women and
therefore they said that this matter they should
be allowed to raise. I also agreed, "all right,
you can raise it for som, time" and I allowed
them to raise it. They have raised it. They
wanted information from the Government and
Government has given the information. Even
now you want to go on with this. How can it
be allowed? You want to change the whole
procedura. No, Madam, I allowed you and
you had your full say. Whatever you had to
say, it was allowed. Now you are again going
far beyond the procedure. It is upsetting the
procedure of the House. You cannot go on
like that. No, Madam, please sit down. It can-
not go on record. It cannot go on. Please
cooperate. I have cooperated with you; you
please cooperate with me. This is going be-
yond the limit. Please sit down. This is not a
debate. There cannot be questions and
answers. [ allowed you to say whatever you
wanted to say. Now it cannot go on like this.
Please sit down. Now Mr. Kalpnath Rai.
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE Need to ensure
remunerative prices to farmers for their
agricultual produce and steps taken by
Government in this regard

ot weuaTd T (ST 93W):

TN ITARTITT HEIeaT, § HIqH!
saufa & frarai &1 saar gfe oo
F ArMwIQ g fearm #1 wagvEar
I ¥ 49 H G@EIT FU BH
W IR F1 A1 FfT HAr & ey
faarar

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS
TRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): Madam,
the Hon'ble Members have mentioned
about "the need to ensure remunera
tive prices to farmers for thei, agricul
tural produce and the steps taken by
Government in  this regard". As I
have stated on earlier occasions in
this  House  the  agricultural  price
policy of the Government is rrimarily
directed  towards  ensuring  remunera
tive prices to the agricultural pro
ducers and  safeguarding their inte
rests. In every season, Government
announces procurement/minimum
support prices of important crops for this
purpose  keeping in view the re.
commendations of the Commission for
Agricultural Costs and Prices (CACP), the
views of the State Governments, the
concerned Central Ministries and tha Planning
Commission. The Government, whenever
required, undertakes price support operations
through public and cooperative agencies.

The  recommendations on  procure-
ment/minimum support prices are made by the
Commission for Agri. cultural Costs and
Prices keeping in view a number of factors,
such as, the cost of production of crops, chan-
ges in input prices, inter-crop price variationo,
changes in the "terms of trade" between agri-
cultural and non-agricultural sectors, general
economic conditions prevailing in the country,
etc.
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The cost of production data which are made
use of by the Commission are based on
comprehensive countrywide studies carried
out mostly by agricultural universities in
accordance with the concepts, methodology
and sampling design worked out by experts.
In arriving at cost of production estimates,
full account is taken of the value of all inputs,
such as, human labour both hired and family,
bullock labour, seeds, fertilizers, in.
secticides, machine labour, irrigation, etc. The
cost estimates also take into account
depreciation on implements, machinery and
farm buildings, interest on working capital
and fixed capital, rent of leased land as also
imputed rent of owned land and other
miscellaneous expenses which the farmer has
to incur in his farming operations. As such,
the cost of production covers not only paid
out costs but also imputed value of ownpd
assets including land and iamily labour for
which the farmers do not incur cash expenses.
The CACP duly takes into account any
increase in the cost of inputs from year to year
while making its price recommendations.
While fixing support/procurement prices, it is
ensured that these cover cost of production
and also provide a reasonable margin of profit
to give in. centive to farmers for investment
and adoption of improved technology.

The Government is fully alive to the needs
of th, farmers and spares no efforts to see that
they receive remunerative prices for their
produce.
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"Prices of Farm Inputs: Prices of
larm inputs have gone high in com-
parison to the prices of farm produce
received by the farmer in the market.
Farm inputs be declared essential
commodity and , separate Agricultural
Inputs Prices Commission be set up to
fix and regulate their prices.

Survey on Agricultural Price Parity:
Recently Prof. Swami and Dr. Gulati
of Delhi University have surveyed fne
price parity of farm produce and farm
inputs since 1971 to 1981, and
declared, thousands of crores of rupees
loss to Indian farmer. Convention
appreciates their efforts and asks the
Government to now take decision in
favour of the farmers and fix
remunerative prices so that further loss
may not be incurred to Indian Farmer."

THE DEPUTY CHAIRMAN: Please
excuse me, I cannot allow you to go like
that.
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SHRI KALPNATH RALI: I will take only
one minute.

"Treat  Agriculture as  Industry:
Convention asks  Government  that
agriculture be declared as an Industry.

National Agro-Industries policy be mads
and all facilities extended to industries be
extended to agriculture also."

THE DEPUTY CHAIRMAN: Thank you.

oft SEAAY I ¢ AR 39-
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SHR1 DARBARA SINGH (Punjab): May [
draw the attention of .the hon. Minister to the
second para of his statement?

THE DEPUTY CHAIRMAN; You can ask
it afterwards. Not now.

SHRI DARBARA SINGH; He has to
reply to that point.

SIEATGIE ¢ WIBT FATIT |

SHRI DARBARA SINGH: The Minister
has said that the minimum support price is
made by the C.A.C.P. keeping in view the
cost of production of crops, changes in" input
prices, inter-crop price variations, changes in
the "terms of trade" between agricultural and
non-agricultural sectors. Will he kindly
explain this point in detail?

THE DEPUTY CHAIRMAN: Shri Chitta
Basu. Abssnt. Shri Ram Chandra Vikal.
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[= STt gmE qrEa)

are WY ot & Ty g O § W
T T @ AT Ag AT AT AE) & W
a1 gEw WA g7 wia fewal @
Il F1 FHT KO T oG ! OF
e & FoRra & oy wY§ gew araerd
g T%a § wfow agr gt & P
HqUIT Ag F oowd o ¥ I
g g ot onma 37 1 amwE § 0
argad AT w1 for a1 gur AT WA
& E AATT §, T g Al
1 3T a1 fHT w wawew #
@A e St feara & o feara w@
ad arew § feara & gro gew
frgior @ Ty §, ot ww aw
FE W TR gaH IART g NN
ga1 7 gl §9 agd gare wrg
9@1 91 % waw & femai & af-
fAia 7%, @12 wf Tew ot &
fsudl & sfafafa @z s o
g ® sfafafyst &1 39 & Srg 9@
g T T® ® quuir wergr T §w
g ®dte ¥ fawa & @z 3 fpdr
gfy qirafadr § gar #wdme #
wor NIT | gaferg & vz § ®
mrfolomonrzo ®r fagm #wyA T
ma # oA ® faq Fme A &
figt & @y WA § w®y & fag
m::{ifg.mawﬂaqﬂ?f%ﬁq
darz agi & A fera & 39 faga
¥ oW ¥ wawd g osmrar )
@ Ml ¥ @ A@ § guaT g
qrar & | WY, 94 % §F L0471 61
wwer A1 EfT g wgn @ e
& g gwad agl gro feardl s
wodr ggor w1 Sfwd i g faer
g | gafeg & gwaar  F wfy
g1 o g@ T FHW T AL Aq
afew =maeq o7 TEd ey feaEt
@ e qed o @F o

SHRI M. S. GURUPADASWAMY
(Karnataka): Mr. Vice-Chairman, Sir, I
welcome this 6hort debate on agricultural
prices. We Have been debating this issue
ever since Parliament came Into
existence, since 1952. In the
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past we had the farmers' forum of
Members of Parliament. Even now
Members of Parliament participate in
organised groups and they work as
lobbies for farming community in the
country. In spite of Hie movement of
farmers and farming community since
long it is not strong enough to build its
pressure on the policy .makers either at
the Central level or at the State level. The
problem of the far-mer remains where it
was since Independence. The problem is
that the farmer gets very little to wha: he
produces but he has to pay very high for
what he purchases. Another phenomenon is
that there is no parity—why parity?—there
is no rational link between the prices of
agricultural commodities, particularly the
prices of food articles and th, industrial
goods or industrial commodities. There is
also another phenomenon. There is no
rational link or relationship between
different agricultural commodities also in
respect of prices. These are all various
anomalies. For lack of time I cannot go
into all these things. But I only point out
that there is a failure of the Government
in formulating a credible policy, an
effective policy to bring justice to the
farmer. The economy of the country
depends upon the farmer. We have been
saying it but we have been neglecting it.
The backbone of the country is the far-
mer. So the farming community should
get justice for the labours that it puts in.
The various evaluations and assessments
in regard to the cost and price that have
been gone into somehow seem to have no
relevance to the conditions of the farmer.
If the rural sector where the majority of
the people live and where the farming
community dominate does not get justice
at the hands of the Government, the overall
economy will not grow.

Sir, we asre in the Seventh Plan.
According to indications, the Seventh
Plan growth in agriculture may no*
exceed 3.5 per cent or 4 per cent,
whatever may be our ambitions. The
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main reason is that the farmers are not getting
proper incentives at the hands oi tine
Govjerjnment. Government, may be saying
that they have been adopting a package of
measures, subsidy in fertilizers, subsidy in
eiectric power and fixation of support prices
and purchase prices. Ail these things, the
whole package of measures that the Gov-
ernment has been adopting from time to time
has not solved the problem of the farmer. That
is a fact of life. Therefore, 1 feel that the
Government is oriented towards industry and
big industry. Industry should grow. I am not
against industry. But agri culture should not
be neglected, which is the bedrock for
industry and Industrial growth. Agriculture
supplies raw materials for industries.
Therefore, the Government of India should
reorient its policies towards agriculture and
they should not regard some of the assistance
or help they give as generosity bestowed on
agriculturists. It is their duty to do that. The
economy of the country cannot be
strengthened, broadened, consolidated unless
and until the rural sector is strengthened and
in the rural sector farmers get justice, proper
return for the produce they give to th©
market.

Having said that, since I have no time, I
will take up one small issue, the dairy
industry in India. Dairy is very important. It
is an important activity. Milk is required for
all people, especially for children. And we
have been importing dairy products from
SEC countries, as my friend is aware. We
want the dairy industry to grow. It should be
a subsidiary industry for agriculturists. But of
late, I am told—if I am wrong, I must be
corrected by the Minister-some big
multinationals are trying to persuade EEC
countries not to give aid in regard to dairy
products to India. The reasons given by them
are very very strange. There 1is an
organisation, called the Netherlands
Committee of India; I do no know the
background of this organisation.
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SHRI YOGENDRA MAKWANA ; I can
give you.

SHRI M. S. GURUPADASWAMY ; I
want the Minister to enlighten us about it.

SHR1I YOGENDRA MAKWANA
Beuer if you raise it when, we discuss ...

SHRI M. S. GURUPADASWAMY: I am
not speaking; that is wny 1 am taxing this
opportunity and 1 wan. you to enlighten us as
to what is the oackground of this
organisation. They seem to be carrying on a
campaign tnat the EEC countries should not
give aid to India in respect of dairy products.
They want to phase out ihis aid to India
within two years. They do not want dairy aid
to India for botile feeding; they do not want
aid for exotic cross-breeding either, imports
from India to the EEC countries. And in this,
Unilever, a multinational company is at the
back. Hindustan Lever is working on this.
The main purpose is with a view to make
India self reliant in respect of dairy products.
They would like EEC countries to stop aid in
this area. I would like my friend to enlighten
us about this and what is the nefarious design
behind it. I would like him to take suitable
steps, appropriate steps, if he finds anything
wrong committed by Hindustan Lever or Uni-
liver in this regard, and expose the
machinations of Netherlands Committee of
India which is carrying on this campaign in
the EEC countries.

Finally,—I digressed somewhat, but it is
relevant to agricultural development in India,
because milk and milk products are very
important; dairy is very important—I want
that the Government of India should con-
stitute a committee to evolve a policy of
parity in prices between the agricultural
commodities and industrial commodities, and
al parity between agricultural commodities
themselves. Without stabilisation of prices in
agricultural commodities, without adequate
return for the agricultural produce, I am
afraid, the economy 0i
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rural India will suffer and thereby the
economy of the country itself is going to
suffer.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Shri Ghulam Rdsool
Matto. H, is not here. Shri Vincent. He is not
here. Shrimati Bijoya Chakravarty. Sh, is not
here. Shri Ram Awadhesh Singh.

st T waam g (@)
FIRTAN HEIZE, T q q?“f i wad
?1.1' gyt TR T4 ST FT LT
AT TEATE |

Franmrs (=i g9 TR
agTd, gmae ] g agw fee
S |

ot T wrew feg ¢ 3 AT
fefea frar e oy wfar wEqA &
forg aeama wErAr AT I qu'r#
fama w7 57 @RA ¥ AwE &1 G A
wErT, ag |1 T29 g1 G ER Sl ‘='
CIE i ?F‘*nmglﬁwmm?ﬁ
aeeyT oAt S0 w7 AqEr @ Ag
ot 2, tog fry w7 TTAWT ABT g
arfer 1 ... (e

gIANTETR () FHo FARATAI)
&, 41 77 grIa W ST A A
wifa ofos 2 gOW TR &7
qIWAT § )

=t oy waaw fag o wor wAew
ag & fr arowre w1 faar wifw odoe &
1T a7 aEE A @R d ) werar
7z vy § | FReA 98 aw A5 FOqT
At g s wiipwre o s e s wifa
TETA T WA H A G IRE |

SHRI YOGENDRA MAKWANA ; Sir, it
is the House and not the Government which
decides which subject should be discussed in
the House. It is th, House which decides. The
hon. Member is a part of the House.
Therefore, h, is equally responsible. He ig
unnecessarily blaming the Government.
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); I have already told
him. Det us not convert this into a discussion.
(Interrup. tion). Mr. Reddy, please sit down.
Today is the penultimate day. We are already
pressed for time.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Sir, my point is that the
Government should come out with a suo
motu statement on this important issue, in
regard to remunerative prices to the farmers.

SHRI YOGENDRA MAKWANA:
Government comes out with a suo motu
statement in case there is something to be
declared in the House. I am going to make a
statement today On the Kharif prices. But in
regard to the discussion, it is for the House to
decid-2.

ul v wagw fag - wgma, o
S WA FET 9 AT AW@A ara f@w
war g Haraawarar o oz wfy o
WATHT A AT AT E L - (emEaT)
TR HA A O AL R
& AT T R TD 1% A E2
TRAT R TR fadfor am 7E
FRAT | T S AR WAT qFE
T4 agar g | v s & f e
far ama amaadl wq1 faeor i
Fraan Ffed T fadfor arar Frevwe T2T
FI AT mm FT AATE FLAT AZT 2 |
Fogai g :

"The Government is fully alive to the
needs of the farmers and spares no effort to
see that they receive remunerative prices
fyr their pro duce."

Hhoms 9 1™ gUH NYal g 1 He
nF TR L AEE mw‘mm#aﬁ-
War WErRA o A€ avgw & o §,

mmm&*a’rmrmwﬁ-
mewﬁz?ﬂﬁ*m
WY AT T g § TWH §TRIT a7 g
ﬁmmm.ai uqrmw‘waﬁ’r
& foe iy ay T o, qT gyl i
ardr 1 a7 grar g, o T A &
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VR, Ar9HT 47 ArAwrdr 2 05 qf mr
AT TH AIAT I A F | AT
AT | HIE T G2 T IHAT 2 AT
gL ST § afea SR8 35T E )
FI AT TS TAA Ll ATN-TTT AL
FHATE | TATAT A 7AW WE
T HCT AR TR a7 & gV AT 47
ATHIET T T g1 AL IAT A frasz
TiHa T AT &, 7 qer afeory fremar
R A HIAT TTAAE |

SHRI NIRMAL CHATTERJEE
(West Bengal):  Sir, the concerned
Minister is not here. I do not know

who is taking note of what is being said.

SHRI YOGENDRA MAKWANA; I
am here. I am sitting in the other corner
of the bench.

st Tm wwaw oy o wEEw,
frmrrat =y sfaa Fivwa fiver, gad fag ag
sexy 3 fr aewTT FAe aray ¥ a7 |
fara i gm 0 a7z & @ § afes gaar
W 39 77T TAF! A7 Migw | T v
w1 oy fomr @ wd qr aga @
FiEATETT FT A, q T FT I,
TIFIOT T AW, A9 F1EE, AZ AT TAH
SITSTEWTE | SAFT AL AIST ATAT 91150
afa oF arm mg sy § f aga o
ST AT WIAT X AORIT TG T
A7 A1 AT FT FrAT AT T T L,
Ffpy % wfearzae ¥ am, oefRT
* am, At #fy F Fz iz § gad o am
TR 9 4T ¢ | AT 4g AT 5
I 3 ATAT STATAZET & AE) FT qFAT O
?qﬁmﬂﬁﬁﬂﬁmz. wufery

I ATATL H 77 Z1 AT, T8 oy
FY faerm  wfzaTesTe T AT SqrEr &
ST ¢ ArrY F B o & any a3
T AR TAL T WL I 30 I Forer
FT Y 9T T2 & foro aefr #1 e
FIX &, ITHT IIA A ATIAT AT FATSTHY
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FYEIT FT F9 AF 9 747 A0 aly
wear waTs fra |

WEIEA, WEFTT F1 q17a71 & o 7T
TETH A9 40 Tz AW § W gw A
At M T § 60 T ATEY vET &
A wradr gzt § 1 sfau s g
40 BraET 1 AL Tar F Ay @y F av
I fee & ag 7€ =g 5 | gers
& qry #er fau Sm &1 3AE wwg A
GIEN F1 € AH AT | AR qOHIT
%1 § O ot mig & fomd o
AT TIEA FERT A& TAAT &, FAF T
¥ 1T 2T ey st & ) Tad fau
HATS KT BI0A FY g7 FAT AL agTAT
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TH Lo TT TR R ST @ & FIH
FTAT QIAT | AT | AIAT TgaT WYL
oY & ernfeat w1 gz fadl g § 99
T FTCIC FEW TACT TEAT | AL,
& wgar § 5 wew q@ whfaa
qrfeft ame | 37 77 faare w2 1 A
et A g PR ot ar = F fr Q)
gq @ sredraret § A3 # afeT 9
SeAmTSr ¥ 9eT § #fifE o 9T
ATAFL {IL IAL qrEa, dfaw qrex F
g A HHa qg vir g & wgw fE
A FT ATAT FCT KT TAEAIQ TR
&/ | 91T T AT FI FERT §
IO FO AHS E WIT AT FYT A
g qr¢ F qEHTT AZT (X7 ¥ wEA AT
g 1 A FIET A APT AW
¢ fF 72 w77 7 FOC JC OH
FIFg gl Al gAY | G Ie A
wi FerE i AR AT F Ay
9 § 9T g77 # fearat &Y 4
T A oF fAArgA wner g
|TiET arf® ag I a7 7T § TH qqH
qlwaT w2 F

SHRI V. RAMANATHAN (Tamil
Nadu). Mr. Vice-Chairman, Sir, M has
been stated by many honourabla
Members here, this is a problem which
has been agitating us for a very long
time, but so far no solution has been
arrived at. Every year this problem crops
up and is discussed here, but the problem
continues to hang fire as it has been
doing for the past so many years.

Sir, the Agriculturists are not getting
remunerative prices for their products.
Although  everybody  feels  that
agricultural economy or rural economy is
the backbone of Indian economy, rural
economy is not properly looked after
although the agriculturists are in a
majority. Agriculturists constitute 70 per
cent of our population but they continue
to live in the same poor condition in
which they were 40, 60 or 100 years ago.
Their status and standard of living has
not risen during all these years whe
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rea, the state of people living in the cities has
risen to the level of five star hotels.

Sir, Jet us compare the rural eco-_ nomy and the
five-star urban economy. Without any investment
and without any labour the wealth and economy
of the city people is increasing and their standard
of living is rising higher and higher whereas the
standard of living of people living in the rural areas
is going lower and lower day by day. The condition
of the rural population is such that they look to the
Government for some  benefits like oanstamction
of huts' and petty loans of Rs. 500 or Rs. 1,000 at
minimum interest for the purchase of bullocks, cows
and things like that whereas the people living in the
cities get lakhs and crores of rupees on loa(n from
the bankg for the construction of five-star hotels and
leading a luxurious life and their standard of
living is going higher and higher. If this state  of
affairs continues without any check, then the entire
economy of this country will go down.

Sir, those who are involved in industries are
flourishing whereas those who are dependent on
Agriculture are not able to make both ends meet.
The agriculturists arte in a very precarious
condition. I would like to give you just one
figure only. During January to March, 1987, the
prices of agricultural commodities have declined
by 2.4 per cent whereas the prices of industrial
commodities rose by 0.9 per cent. Therefore, the
prices of industrial products are going higher
and higher wheresfe the prices of agricultural
products are coming down. Thp agriculturists are
not able to get th«» value for their products.
Whereas the amount and cost Of their input? are
rising higher and higher, they are not able to
get fertilizers. The eorices of pesticides,
insecticides and fungicides are not fixed bv the
Government although fertilizers are sold at prices
fixed bv the Government. The Drices of
pesticides, insecticides and fungicides are rising
higher at

Importance

great speed. This if affecting the ag-
riculturists and, therefore, the Government
must look into this problem and remedy the
situation.

Sir, while the agriculturist is sinking due to
all these problems, at feast the State
Government comes forward to help them by
writing off their loans from cooperatives but
when the agriculturists get some loans from
the State Bank or any other nationalized bank,
they are not able to get any concession from
them. This aspect of the problem also the
Government must consider.

Lastly, Sir, Tamil Nadu produces a lot of
sugarcane and now everyone there is growing
a lot of sugarcane Fortunattely, though the
State Government wants to put it as a lower-
recovery area, it is now included in the high-
recovery area. They have included it because
of some problem of the people there.

Furthermore, in Tamil Nadu, crushing is possible
only after December. Due to agro-seasonal
conditions, th, curshing can start only in the
month of December, and it will proceed up to
September. Up to September maximum it goes
there. Therefore, if the excise duty rebate is
given to the crushing factories, from the
tfacltories th»e iaigricuiKturists can get some
benefit. Inthe northern parts of the country,
they start crushing in the early season, and the
late season goes only from March to April
or May, maximum. The people in northern India
who do crushing in April or May are getting
heavy rebate concessions. Early crushing
is possible here. But in Tamil Nadu, early
crushing is not at all possible. ~ Crushing goes
up to August and September. The late-crushing
rebate should be given . On three years
average, there is consideration for giving
rebate-That also should be taken into account.
Due to shortage of water, due ro shortage of
rainfall, due to shortage  of crushing facilities,
it is being extend -| ed. Therefore, that
also should be considered.
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Agriculture must be dealt with as an
industry. If it is dealth with, if it is
classified as an industry and all
concessions are given to that industry,
the economy of this country will flourish.

With this I conclude.
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W 3z wae weat feeat @
gracaa T 1 gRarsvar & 1 R
WATT ¥ MAAT ST E ORI HIHY
eE W% 2% o Rl & e
a1 W &, A% @ ™ aw g,
IERT AT QT ?

AT T AqT
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9T " UG 1% {ET 402 § |
TE% wawy A% & fv 4% qEq A
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w1 genfaa @t €S 2 ZA® fawt.
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Topa & oo F &0 @ quda. ey
wr W & 3z ozEE fAm mrewndr
g awar & 1 T Ag qo dro F
femm & fou, famn & fwarw
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SHRI PRABHAKAR RAO KALVALA
(Andhra Pradesh): Mr, Vice-Chairman, Sir,
first of all, I would like to congratulate Mr.
Kalpnatb Rai for realising the helplessness of
the farmers. One of our learned friends and an
eminent parliamentarian, Mr. M.S.
Gurupadaswamy told that this problem has
been existing' right from: the inception of both
the Houses of Parliament but the time allowed
is very little and the subject is very vast.
Keeping that in mind, I would like to express
my views on this. I would like to question the
concerned Minister that if an industrial ist is
allowed to fix his product i-ates, including all
his charges, overhead charges, taxes and
profits, that what prevented the farmer to fix
his own price for his produce? What is the
conspiracy behind it?

It is admitted that about 2.00 P.M. seventy-
five per cent of the people of our country de-
pend upon agriculture. Seventy-five per cent
of the people have adopted agriculture as
their profession. And for the last forty years,
no farmer is
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happy with his own profession. The hon.
Minister said that remunerative prices are
paid to the farmer on the advice of the
Agricultural Prices Com mission, I have the
feeling that fc>' a long time that Commission
never consisted of a farmer as its member. Do
the people in the Commission have technical
knowledge about agricultural produce? The
cost of culttva tion nowadays has gone so
high that the price paid to the farmer is not at
all coordinating with it, not to Bpeak of the,
price being remunerative or profitable. The
other day, one scientist, in a meeting
connected with" a paddy nursery, was telling
that rice was got directly. That was the pra-
ctical knowledge of a scientist of this country
and we are relying on such scientists. Another
agronomist was telling in another meeting
that after the harvest of groundnut, the
stubbles have to be removed. Where is the
question of removing stubbles in the case of
groundnut? That means, our scientists have
only theoretical knowledge and they do not
have any practical knowledge. How will these
people pay remunerative prices to the farmer?
The price is low whether it is paddy or cotton
or sugar or chilli. At the same time, see the
scale of balance when the farmer goes to the
bank. Is he given the proper finance when he
hypothecates huge landed property? No.

In this context, I want to point out that if
there is coordination among the Ministries of
Agriculture, Irrigation and Forests, it will be
good to th, fanner. The other day in a meeting
it wa's said that for the last six teen years a
project iy pending completion in the State of

Maharashtra Had there been proper
coordination  between the  Agriculture
Ministry and the Irrigation Ministry,

clearance for the project would have been
given long back. There should be some give
and take between the Ministries. After all, we
are all Indians and it * known to everybody.
Let anybody benefit out of it.
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At the present moment, we are passing through
a crisis throughout the country. Some parts of the
country are facing floods. Some other parts are in
the grip of drought. At this — hour, the
coordination among Ministries which I mentioned
earlier assumes greater importance.

The other day, the Textiles Minister was
telling  that the Government are importing
cotton and synthetic granules. Why? Are they
not available in this country? Is jute not availa-
ble? What made you import the synthetic
granules and cotton? Nobody is there to look
after the farmer. The day will come when the
farmer will riste in revolt. Then Governments
as this cannot exist. So many Members of this
House are coming from farmer community.
But I am sorry to say, the position of the farmer

is the same for the past forty years. He is faced
with the same problems. We must be
ashamed. I do not know whether the Price

Commission is writing the fate of our farmers.
Let the Commission he practical. Let them
calculate the cost, of cultivation and give the far-

mer his due. Why is the Government not
ensuring enough irrigation facilities to the
farmer? Water is the main input  for
agriculture. Why don't you make a proper

calculation of the remunerative price to the
farmer? Why cannot you guarantee supply of
water for irrigation? We  have so many
rivers—the Brahmaputra, the Ganga, the
Kaveri, the Godavari, the Krishna, and so on.
Most of the river water is going waste.
Even after 40 years of independence nobody
in authority seems to be worried about it.  Our
entire nation is dependent on irrigation and We
as a nation oa'n sur vive only when we can tap
our irrigation potential to the maximum. Most
of Us are from villages. We are
representing the poor villagers.  They
are looking up to  us; more than 50  crore
people are looking UD to us for Amelioration of
their conditions; they are looking up to u in the
hop” that we will free them from the domination
and exploi-
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tation by the industrialists, the mono polists,
the capitalists. I giyfe you a couple of
small examples. A kg of tobacco is bought
at Rs. 5 or 6. From out of that kg. of
tobacco you know how may hundreds of
packets of cigarettes are made and sold and
the percentage of profit earned by the industry.
And whatis it you are paying to the farmer
who has  grown that kg of tobacco? Similarly
you get a kg. of cotton for Rs. 5 or Rs. 6 from
out of which a pair of dhoties are made and
sold for not less than ~ Rs. 100. What is the
profit to the industrialist in this at this rate?
And what does the farmer get? Nobody
seems to be interested in analysing these
factors. So I demand there should be a mean-
ingful discussion in the House on this subject.
I request the honourable Minister to take
these  aspects into consideration and ensure
that justice is done to farmers. Thank you.

SHRI RAMNARAYAN  GOSWAMI (West
Bengal): Mr. Vice-Chairman, I do not want to
take much time of the House. It is rather
curious to see that honourable Members
belonging to the ruling party are also interested
in ensuring a remunerative price to the
peasantry for their produce. They know the art
of creating an illusion among the peasantry. T
want to remind them that those days are gone and
of Tate the peasantry is getting more and more
disillusioned about the mockery of Congress-I.
At 'hp outset I want to say categorically that
denial of remunerative price to the peasants for
their produce is not an isolated phenomenon.
Tt has to be viewed in the balckdrop of the eco-
nomy and thp taxation poliev which is pursued
bv the Goyerment at the Centre. ~ The denial of
remunerative ~ mice to the peasants for their
produce is to be viewed in the backdrop of +he
funeral erowins* crises of our country which
enfiulf all spheres of our life and which arose
not from the heaven’! but from out of the
very economic :md t'axatfon policies, the
poh'cv of deficit financing, the policy of
increasing the burdens, the policy of wooing
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in our country, the policy of letting loose th,
monopolists, the speculators, to loot our
people. So I must vent in this august House
the general feeling of our peasantry that the
Congress-I at the Centre is determined to pass
the burden of the crises on to the shoulders of
the peasants.

Denial of remunerative prices to the
farmers i; a part of the game. Mr. Vice-
Chairman, Sir, a few days ago—I cannot
remember the exact date—perhaps on
Monday last, in reply to the debate on the
Essential Comodities  (Amendment)  Bill,
the Food and Civil Supplies Minister
was compelled to admit that  the
Government failed to hold the price line.
Rapid increase in the prices of all the essential
commodities is the general phenomenon of
our country. Now, Sir, | want to know one
thing froim my friends sitting on the
opposite side- Who are the victims of this
price hike? Itis common knowledge that
the peasants who constitute 60 per cent of
our population are the victims of  the
price hike in all the essential commodities.
They are force to bear the burden arising out
of the high prices of essential
commodities and agricultural inputs. Who
is responsible for such price hikes? It is the
Government at the Centre here, and you
cannot deny that. It is not merely the
industrialists and the cunning businessmen
who are increasing  the prices of essential
commodities, but it is the Government also
which increases  the  prices. The
Government itself, by issuing
administrative orders, is hiking  the prices.
So, you cannot shirk your responsibility for
this sordid picture which is there in our
country and I say that the economic
policy that is pursued by the Government
and th, resultant price hike in respect of
all the essential commodities are  at  the
dictation ofthe World Bank and the IMP.
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Sir, in these days of sky-rocketing

prices, we are demanding State
trading in at least fourteen essential
commodities to keep the prices at the
level of the purchasing capacity of

the poor peasantry. But this de-*"
mand has all through been denied
by the Government. The terms of
trade, as you know, between the
agricultural and industrial products
are very much unfavourable to the
peasantry. The peasants are forced
to buy agricultural inputs at higher
prices while they are at the same
time, forced to sell their produce at
a very low  price {Time bell
rings) .. So, we demand remune
rative prices for cash crops such as
jute, sugarcane, cotton, tobacco, €oco
nut, rubber etc. and for goodgrains
also. Sir, you are quite well a™
of the fact that there is no pority
between  the finished goods prices
and the prices of the raw materials
required for the production of those
goods. May 1 ask the honourable
Minister whether  there is any
parity,  whether there is any rela
tionship, between the price of jute
and the prices of jute goods? Is
there any  relationship  between  the
price of cotton and the price of
cloth? Is  there any relationship
between the price of rubber and the
price of motor tyres?  There i no
relationship at all and there is no
parity at all., The prices of agricul
tural  products are so fixed by the
Government and are so recom
mended by the CACP  that they
hardly meet even the cost of produc
tion. Not only that, Sir. Apart
from this, there is  hardly  any
proper mechanism to purchase
the agricultural products from the
peasants. There is no mechanism

at all. I do not want to take much of the time
of the House. You know the problem of jute
and you. know the cost of of production of

jute and you also know what  the
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jute growers are facing now. The
JCI has completely refused to Pur
chase their produce. Not only the
high prices of essential commodities
and  agricultural inputs, but
also the natural calamities, affeCl our
peasants and especially this year these have
affected them very much. So, for all this we
demand remunerative price and urge upon
Government to ensure it.

SARDAR JAGIJIT SINGH AURORA
(Punjab): Mr. Vice-Chairman, Sir, I support
the valuable and convincing recommendations
made by other speakers before me about the
unremunerative prices being given to the
farmers. The greater sufferers ai-e the small
farmers. The bigger farmers have the ability
to weather unfavourable conditions. They are
caught in a mesh because they have no
mobility. They are wedded to the land and
they cannot leave it and go out to take up
anything else. What has really been happening
is that in the last few years they have been
getting lesser and lesser value for their input,
especially for the land and their own human
labour. Also you find that more and more far-
mers are finding it difficult to pay eback their
loans.

Now. I come to this years' drought. I think
it is going to ruin many farmers. I would
particularly like to stress the case of Punjab.
Now, Punjab provides something like 50 per
cent of the rice stock to the Centre. Last year,
it was able to give something like 45 lakh
tonnes of rice to the Centre's stock. This year,
they don't expect the overall crop to be more
than 50 lakh tonnes as opposed to 75 lakh
tonnes of last year. So, their contribution to
the Centre's reserves would be not more
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than 22 to 25 lakh tonnes. Apart from other
inputs, this year to irrigate the land has
become a major problem, especially for those
fieids which have got to be irrigated by
electric or diesel pumps. Since the water level
has gone down, they find that a three-HP
motor is not enough. They are using five-HP
or eight-HP pumps. As far as the diesel-run
pumps are concerned, apart from having to
use similarly, larger engines, the price of
diesel works out, in the overall, something
like 15 times more than the electricity. Unless
the support price is substantially increased
this year, the farmers, I feel, will not be able
to get out of the present drought in any
healthy form. It will be a tremendous setback
for the Punjab farmers if the support price is
not raised. I have been working this out and I
think that the minimum support price they
need i Rs. 2001-per quintal. Otherwise h, will
go more under debt. This will also add to his
inability to tak, advantage of the next crop. He
will not b, abl” to take advantage of the next
crop if there is rain by that time. I would like
to make one more recommendation. I
understand that the Centre had laid down for
the millers last year to sell at Rs. 264|- per
quintal. The State agencies could sell at Rs-
2971-per quintal. The result is that the poor
fanner gets much less money from the millers
than what he can get from the State agencies. I
think there is a good reason to increase the
price to the millers so that the farmers can get
more. Thank you.

THE VICE-CHAIRMAN (SHRI H-
HANUMANTHAPPA). Mr. Matto. Last
speaker.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chairman,
Sir, Ithank you very
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much for providing me an opportunity to
speak, 1 congratulate Shri £aupnath iiai
though ne belongs to tlit; ruling party—ne
should ordinarily keep quiet—he takes up
almost invariably in every session the cause
of the farmers and the remunerative price to
be paid to the farmers.

Mr.  Vice-Chairman, fchr, many people
have spoken about this thing Ce. the
non.  Minister, nas luaae important
announcement  m nis statement ana i would
liKe  so ask lam whetner it can be reany im.
piemented. He said "The recommendations
on  procurement/mniimuni support prices are
made by the Commission for  Agricultural
Costs and Prices keeping in view a number of
factors, such as, the cost of production of crops,
changes in input prices, inter.crop price
variations, changes in the  'terms of trade'
between agricultural and non.agricultural sec-
tors, general economic conditions prevailing in
the country, etc." I would like to ask the hon.
Minister one small point. If you are not able to
help the , fanners, they will really leave the far-
ming profession. I tell you this about the
farmers in Kashmir also. Many farmers there
want that their children should have white-
collared jobs rather than go to farming. I
would  like him to tell the Commission for
Agricultural Costs and Price; one  thing. If 1
take 1950 as the base year, what was the price
of vegetables and other essential commodities
like edible,  milk, sugar, pulses oil and other
things at that time, what was the price of
wheat and rice at that time, what is
the position now? If the rise in prices of
vegetables, milk, edible oil and other things is
more than 400 to 600 per cent why is it that
the price of wheat and rice—it was Re. 1 at
that time a kg— has been increased by only 50
per cent?  This thing has to be taken into
consideration by tht  Agricultural  Costs
and Prices Commission because  the cost
of
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inputs has gone up. Mr. Aurora was saying
justnow  about the cost of electricity. He
said that because of drought, the  water

table has gone down and they have to use
now 7ito 10 HP engines instead of 3 ~ HP
engines to draw water tubewells. These

things are to be taken into consideration. I
would request the hon. Minister to take up
this thing A.C.P.C. (Time bell rings) Sir,
there Is no doubt that the hon.  Minister has
taken into consideration the factor of the
consumer lobby. There is no doubt about
it. My only point is that unless we give
incentives to the farmers, they will run away,
they will not be able to produce the wheat and
ric, required for the country. I would like to
ask the hon. Ministers, in this connection, two
questions. | have read reports and 1 would
like him to tell us whether it is a fact that
first-class variety of moong was imported by us
from China at a CIF price of Rs. 4. Its price
isnot less than Rs. 9 or Rs. 10 herein retail. 1
understand that he has recommended a levy of
25 per cent as customs  duty on that. And I
would like him to throw a little light on this
point which is very important in
connection  with discussion on* remunerative
prices to farmers. My  second point is
that there has been a crusade of war between
the Minister of Textiles and the Minister of
Petro-chemicals  only two days back. We

had a discussion for about three hours
when the Minister of  Textiles was
here championing the cause of jute

growers wherein I had also said that the jute
growers must be helped and all that. Then
came the Minister of Industry (Department
of  Petro-chemienls) ehammoninsr trie cause
of the HDPE people. The Agriculture
Ministry j s the  burgomaster of this ~ whole
nffair.  They have to sit in judgment whether
in the interest of the jvite growers, they have
got to do away with the HDPE lobby and
help the jute growers or not? This he must
assert and wunless he asserts himself the
position of the jute farmers s
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going to be bad. (Time bell rings) Sir, m, last
point is with regard to the crop pattern. Does
the hon. Minister have an exercise made in
each district and each taluka for the purpose
of helping the farmers? They should advise
On the crop pattern so that the farmers can get
a remunerative price. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA). Yes, Mr. Minister.

SHRI SHANKARRAO NARAYANRAO
DESHMUKH (MAHARASHTRA) : Sir, just
please give me one minute.

SHRI VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): No, no. (Inter-
ruptions)

SHRI SHANKARRAO NARAYANRAO
DESHMUKH; Sir, I want just to mention
only one thing. It is very important
Agricultural commodities are purchased by
the NAFED: While fixing the prices are they
taking into consideration the cost of
production of agricultural produce?

SHRI YOGENDRA MAKWANA: Sir, in
my statement I have mentioned about the
objectives of the price policy of agricultural
produce. The main objectives is to provide
remunerative prices to our agriculturists for
his products. Bui, at the Tame time, we have
to strike' a balance between the prices, for the
producer and the prices which are to be paid
by the consumer. So, in striking a balance we
take care of both the sides, that is of the
producer as well as of the

. consumer. And we try to do justice to both
sides. It is not correct to say that no justice i«
dona to the farmers If we look to the pricing
pattern right from the appoint-

_, ment of the Agricultural Prices Commission
in January 1965 and later on Commission for
Agricultural Costs and Prices from March
1985, you will see a sea-change in the price
pattern. The prices are always increased
because the food prices have gone up,
because the terms of trade have to be made
favourable to the
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farmers and 'hat is why a number ot things are
taken into consideration. Sir, the Commission
takes into consideration the need to provide
incentive to the producer, that is the first term
of the terms of reference of CACP. They need
to provide incentive to the producer for
adopting improved technology and for
maximising production. The need to ensuie
rational utilisation opf land, water and other
production resources and the likely effect of
the price policy on the rest of the economy
particularly on the cost of living, level of
wages, industrial cost structure. Now these
are the criteria which are kept ™ mind while
fixing the agricultural prices. So, basically
they take cost into consideration. Now this
cost is not haphazardly arrived at. There i, a
set procedure and accordingly the cost of
agricultural produce is calculated.

Sir, there is a scheme, comprehensive
scheme, for studying the coat of cultivation.
This is plerated the universities and
agricultural universities. A field man is
appointed to look after 10 holdings in each
selected village and 9,000 such holdings are
looked after by this field man who takes
record of everything which the farmer
consume and which the farmer utilises, the
agricultural inputs as well as ou products
which he consumes. And then the cost is
arrived. And thi? cost is based (fli the
methodology sampling procedure fixed by
eminent economists in agricultural
universities. So, it is done very scientifically
and while fixing the support price by SACP a
number of items are taken into consideration
like cost of production, changes in input
prices, input-output price parity, trends in
marker, prices, demand and supply, intercrop
price Parity, effect of industrial cost structure,
effect of general price level, effect of cost of
living, international market price situation,
parity between prices paid and prices received
etc.. and after taking all these into consi-
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deration, we come to the final figure. In this,
not only the cost of inputs id taken into
consideration but also the cost of human
labour, including the family labour of the
farmer is taken into consideration. One hon.
Member— 1 think it was Mr. Aurora-while
speaking said that the value of the human
labour, particularly that of the farmer is not
properly taken into consideration. This is not
correct because we do not take the minimum
wages fixed by the State Government, but
take wages actually paid by the farmes while
calculating the cost. The prevalent wage is
also taken into consideration while evaluating
the family labour.

+ft WoETdt YA A@A WY S
g wrama & wfew feaa @ 24
F @q 1 Taidr wwar @ 2 9ud
FaFcflT & | WY 3¥T sEE AT
TAr AT FL AT |

SHRI YOGENDRA MAKWANA:

97 gaTg A g, garg ww.q T AY
AT @ g g

So, in al' the 16 States the field workers is
there are located at the rate of one field
worker per cluster of 3 villages. There are
number of cluster” for collecting the data. I
have got a list with me; but I do not want to
bore the Members with this list, because when
I say it is the 16 States w*nich are covered, it
means almost the entire country is covered.

SHRI KALPNATH RAI; We want to
know it.
SHRI YOGENDRA MAKWANA; In

Andhra, there are 60 clusters; Assam, the
number is 45; Bihar. 60: Gujarat 60; Haryana-
30; Himachal-30; Karna-taka-45; Kerala-30;
M.P.-60; Maha. rashtra-60; Orissa-45; Punjab-
30; Rajasthan.60; Tamil Nadu-60; U.P.-75;
West Bengal.60, and Andhra Pradesh Special
study, it is 30.
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There are the aentres where the field man
is appointed who takes particulars of
prices paid by the farmer and communicates it
to the agri. cultural university, general
university so that they can arrive at the correct
cost. Not only this, the Commission takes
into consideration the  human labour, hired
human labour, value of owned bullock
labour, value of hired bullock labour, hire
charges of machinery, value of own machinery,

value of seeds, both farm produced and
purchased, value of insecticides and
pesticides, value of manure, own and
purchased, value of chemicals and
fertilizers, then  depreciation of im-

plements and farm buildings, irriga, ton fHn-
rtjeq revemie nf land, cesses and other taxes,
Interest on world 1 capital miscellaneous
expenses, payment to artisans, etc. "Atf these
are taken into consideration while fixing the
procurement support prices.

The hon. Member says that the terms of trade
are not favourable to the farmers. An example
was given by one "hon. Member to prove that it
is not in fovour of the farmer. Yes, ' if you see it
on the face of it; it looks like that. I have got the
table from 1979-80 to 1984-85. This is how the
terms of trade worked. Prices received by the
farmers and prices paid by the farmers. In
1979.80, it was 100, that is both equal. In
1980.81, it was -1.5.  (Interruptions)

SHRI SURAJ PRASAD: Y»u  are
quoting wrong figures.

SHRI YOGENDRA MAKWANA; T am
quoting from authentic records.
(Interruptions)

In 1981.82, it was -7. In 1982”83, it. was -3.4.
1983-84 +0.1 and 1984.85 -0.3. As against
this, let us look at the productivity index of all
crops because it should be compared both
ways. In 1979-80, it was 100. In 1980-81,
+14. 1981.82, +16.7. 1982-83, +14.7. 1983-
84, +81 and 1984.85, +33.0. Now, the
marginal loss in the prices paid and received is
made good by the
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productivity index. In terms of i trade, the
loss is marginal; the farmer is losing marginally.
But he is gaining on account of the increase in pro.
ductivity. Why this increase in productivity?
What made the farmer, get “more yield?  Not
because of his own labour alone. Not because of
good monsoon alone. But also because of a
number of factors, number of measures which th,
Government have taken. Increase in the
irrigation facilities providing new techiques,
research done on new seeds which are high-

yielding, resistance to drought, resistance to
pests and diseases etc. These are all factors
which have contributed. Now, when the
Government spends money on research and other
things, the benefit should go to the average
citizen in  (his  country, not to a section of
the society  only. It should be evenly

distributed.  The benefit should go evenly to all
sections of the society.

SHRI KALPNATH RAI; The con. rumer.

SHRI YOGENDRA MAKWANA; It
ihould go to the consumer also  as t should
go to" the farmer.

SHRI KALAPNATH RAI: Tell <ne how?

SHRI YOGENDRA MAKWANA: In
deciding the price, this is is taken into
consideration. There, the farmer is not a loser.
He is benefited. I wiircome to the points made
by each hon. Member. It is wrong to say that
the terms of trade are not in favour of the
farmer.

Now, the first speaker, Shri Kalpa-nath Rai,
wanted that agriculture should be treated as an
industry. It is not possible. If it is done, it will
not be to the advantage of the farmers.
(Interruptions) It will not be in their interest. I
can spend hours with the hon. Members to
explain this, but the House will not permit. 1
say, it will not be in the interest
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of the farmers. There are millions of farmers.
As against this, industries are specific in
number. Not only that. There is a mixture
of subsistence household in the case of farmers
as against commercial activity of  industries
in specified  areas. They can discontinue
their production when they came to know
that the prices are going to fall because of the
law of demand and supply. They can
discontinue production and they can create

artificial shortage. By t'nis, they  can get
more prices. It is not possible inthe case of
a farmer.  He cannot discontinue in the

middle of it.  Once he has sown, he has to go
further. Therefore, itis not possible for the
farmers to stop in  between. This is
possible in the case of an industry. Con-
trol of production is not in the hands of
the farmers.

«ft afexarz fag wfaw (zFoor) :
tafrezt mgm #n Frarai 1 w=2gd
FI WA IITAT JEA g 7

FRIRETR (o gHo qANTATal |
TAR QU FIT Fii0q |

SHRI  YOGENDRA MAKWANA: There
is heterogenety of products. A large variety
of products is there. In  cotton also there are
a num.ber of varietits, not one and
these  varieties make it difficult to
djeclare agriculture as industry. Then the

nature of the agricultural product is
perishabla as against the industrial
product. Then there are a number of

factors but I do not want to takle much time of
the House, it is not in  favour of the
farmers and, therefore, Government is
not declaring agriculture as industry.

Then the hon. Member said that it is not
remunerative according to the terms of the
trade. Sir, I can just discuss the terms of the
trade, the price paid and the pride received
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by the farmers. I have got a list of

products ~ which  the  farmers  are
consuming and for which he pays.
He has to pay on items like cycles,
paper and paper products, tanned
and  finished leather, tobacco, tex
tiles; drugs and medicines, cos

metics, soap and detergents, metal

products; utensils edible oils, sugar,

salt, kerosene, matches; electricity

coal services, and for intermediate

consumption,  fertilizer, services and

repairs;  electricity, insecticides,
diesel, oil cakes, drugs and medicine and for
capital formation, cement, lime;
transporting ~ equipment, machinery and
machine tools, iron and steel, ferro alloys,
logs and timber; agriculture fowrah and
things like that. These are the
commodities which the farmer consumes. So,
the field official takes into account the
price of these commodities, he  prepares a
chart and sends it to the university.  The
commodities for which the prices are
received by the fanners are. cereals, pulses,
oilseeds; milk and milk products, meat and
meat products, fruits, vegetables gur and then
tobacco, sugarcane  etc. These are the
commodities which are sold by the farmers
and on which I have just given to the hon.
Members the difference between the prices
paid and the prices received. And ultimately,
it goes to the benefit of the farmers.

The hon. Member wanted to now the CACP
was formed or when it will be formed. Sir, the
Government of India appointed the
Agriculture Prices Commission in January
1965, Then there was a demand from the peo-
ples' representatives Members of Parliament,
representatives of the farmers, and on their
demand in March, 1985 the Government
renamed the Commission as the Commission
for Agricultural Costs and Prices. From March
1980 the terms of trade were also included.
This Commission is looking info the cost
ofthe agricul-
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tural produce and then fixes the price.
(JntertmptiOTJs) I am coming to it One by
one.

The hon. Member wanted to know how
many members will be there. There will be 7
members. One will Chairman, another will be
member-secretary, then there will be two
members from eminent economics and there
will be three members representing the
farmers, they will be the representatives of the
farmers. Earlier there were *'ly three mem-brs,
one chairman, one member-secretary and one
member. Now it is seven. Now about the
farmers' representatives—those three
members—we have had a lot of discussion on
it. One point of view was that it should be
from North, South, East and West. Another
viewpoint was that it should be from lar.ge
farmers, medium farmers and small and
marginal farmers. Then there was another
point of view that agricultural labour's
representative should be taken into this Com-
mission. Then ther, was another point of view
that the agro-climatic zones should be
represented. All these views are conflicting.
W. received a number of suggestions frcrn
[Member; of Parliament, from the State
Governments, from the MLAs and a number
of other interested parties. including the
farmers' organisations. Now these suggestions
we have t; process and find out the suitable
members. Now that exercise is done and it will
be declared within a very short period of time.

SHRI KALPNATH RAl.  When?

SHRI YOGENDRA MAKWANA: That is
impossible to say, because I have to....

SHRI KALPNATH RAI: Prime Minister
said in 1984 that it would be constituted. Now
itis 1987.

SHRI YOGENDRA MAKWANA: So far
as Agriculture Ministry is concerned, we have
done the exercise and we will declare it as
early as possible.
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‘SHRl KALPNATH RAI;, Upto what
time?

SHRI YOGENDRA MAKWANA:I
said, minimum possible, shortest
possible.

SHRI KALPNATH RAI: How much?

SHRI YOGENDRA MAKWANA:

Shortest means shortest.

SHRI KALPNATH RAI: How much? Two
months, ihree months, twelve months.

SHRI YOGENDRA MAKWANA: It
cannot be definite, the hon. Member should
understand.

- SHRI KALPNATH RAL Sir, he has to say
now many months he will take. For four years
it has .gone on.

SHRI YOGENDRA MAKWANA: Sir, I
cannot say anything. It is not within my
control. I can say about things which are
within my control. A number of formalities
have to be done. I will telj you later on.

SHRI KALPNATH RALI: Tell me he date.

' SHRT YOGENDRA. MAKWANA: 30 far
as Agriculture Ministry is con kerned, we
have sent it.

SHRI KALPNATH RAI; In how many
days,, you tell me, will it be possible? How
many months?

' SHRI YOGENDRA MAKWANA: [t is not
possible to say. I can say vithin the shortest
possible time.

THE VICE-CHAIRSMAN (SHRI H.
HANUMANTHAPPA): That is all. fou
cannot insist upon it like that.
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SHRI YOGENDRA MAKWANA: Sir. will
you allow this debate in between, or will you
allow me to continue my reply? I have
already said, within the shortest possible time.

SHRI KALPNATH RAI: What is
"shortest"?

SHRI YOGENDRA MAKWANA: T will
sy that it will be declared as early as
possible. I myself will try for it.

SHRI KALPNATH RAI; Will it be in this
session or before the next session?

SHRI YOGENDRA MAKWANA: 1
cannot guarantee anything.

SHRI KALPNATH RAI; Why? YOM are
the Minister for Agriculture.

SHRI JAGESH DESAI (Maharashtra):
You can say efforts will be made.

SHRI YOGENDRA MAKWANA: That is
what I said: I will do it as early as possible. 1
cannot say before the session. I cannot gay
that.

SHRI MUKHTIAR SINGH MALIK: You
don't tell in how man, days, you don't tell in
how many months. What is this?

SHRI YOGENDRA MAKWANA: Months
if you want I can tell you. I can say that before
the next session I will declare. Not during this
session, but before the next session, I will.

SHRI KALPNATH RAI: Thank you very
much.
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SHRI YOGENDRA MAKWANA: 1 will
do it before that. Don't worry. Then, Sir, hon.
Shri Vikal wanted to kno,, the names. He will
know when we declare it. Another point
which he raised was also about terms of trade,
what the farmers are paying is more' than
what they are receiving.

Shri Jagdambi Prasad Yadav wanted to
know how many representatives ther, will be.
I have said that there will be three. I just
informed the honourable plfcmbers as to how
the data are collected by the field workers and
how the cost is decided and how the price is
fixed. So, I have already replied to him.

There is one point that he has made. It seems
there is a lo" of confusion in his mind when he
says I promised that Members of Parliament
will be consulted. I never said it. i said that the
Commission is consulting every body who goes
to them. The farmers' representatives have also
met them. Even Members of Parliament, if they
want to meet them and express their opinion,
they can very well meet them and express their
opinion. That is what I have said...
(Interruptions).They get the opinion of ttie State
Governments, they get the opion of the farmers'
representatives, they get the opinion of the
people's representatives like MLA§ and MPs.
Those who want and those who are interested
can go to the Commission and give "their
opinion and discuss with them.

Then he sayg that water, electricity and
fertilizers should be provided to the farmers.
There are various schemes under which the
inputs are provided to the farmers. About
electricity, the State Governments are providing
electricity at subsidized rates. I do not know
about the rates of electricity of the different
State Governments. But, so far as we are
concerned, the Government of India is
creating irrigation potential. Sir, we have 64
million hectares under irrieation at present
and in the Seventh Plan the allocation, as i said
earlier, is about 40
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times more than what it was in tne First Five-
Year Plan. Therefore, there is a constant
effort on the part of the Government of India
to provide irrigation facilities to the farmers.

Then, crop planning is a conflicting issue.
An honourable Member says that there should
be regional prices. If w, have regional prices,
there can never be specialization of a
particular area for a particular crop, because
our farmers are traditional and they are in the
habit of growing traditional crops only even
though it is no* remunerative, even though the
yield is low. Even though the other crop can
give more yield, they go in for the traditional
crops only. In order to encourage them, if
there is a national price policy oti agriculture,
then we can take the major areas. Particularly
when we talk of major areas, we take major
areas like Andhra Pradesh or States like
Punjab and Haryana who ,grOw paddy.
Similarly, in the case of wheat, cereals,
oilseeds and pulses, we go by the areas. So,
from the major growing areas we collect the
information on costs and then the prices are
decided. So, our effort is to make it scientific,
our effort is to reduce the cost of production,
so that the farmer can get more by way of
prices.

Shri Ram Awadheshji said so many things.
He said that crop insurance should be there. It
is already there. But it is voluntary and it is
for the State Governments to accept it or riot.
But most of the States have now accepted
crop insurance and the minimum unit they
have accepted is district, except Andhra
Pradesh which has declared mandal as the
unit.

SHRI JAGESH DBSAL Is it throughout
the country?

SHRI YOGENDRA MAKWANA: The
majority of the States have accepter! prop
insurance. Maharashtra also has accepted.



377 Calling attention to a

Then Shri Suraj Prasad says that the
Government is not giving remunerative
prices but support prices.

SHRI KALPNATH RAI: All big points.

SHRI YOGENDRA MAKWANA:
Yes. He says that the support price
should be at remunerative level. It
is support and support is at a remune
rative level, not at bare minimum
level. So, the price is supported at a
remunerative  level for the  farmers.
He wanted to know about the terms
of trade. 1 have already said about
that. About regional price also T have
replied. f

Shri Ramnarayan Goswami said there is no
State trading. Particularly the communist
Members want state interference everywhere. We
have state trading. But that is for foreign trade,
not for internal trade. For foe agricultural produce
we have the NAFED, the Food Corporation of
India, +he Cotton Corporation of India, the Jute
Corporation of India. All these corporations enter
into purchase and sale of agricultural produce.
So, there is VO necessity of creatine another State
Trading Corporation for , agricultural produce.

Then, Sir, Mr. Matto, the last speaker,
wanted that the base year should be 1950 for
the consumer-price index whch is prepared
by the Labour Ministry, the Bureau of
Labour, for industrial workers and
agricultural labour. They also reconstruct it at
in-tervals, and when they reconstruct, the,
take that as the base year. When I gave the
terms-of-trade figures the base year is 1979-
80. That is the base year we have taken, and it
is not possible to take 1950 as the base year.

Then, he wanted to know about tho import
of moong. That is not roy subject. It is the
Commerce Ministry which does it.

These are the points which the hon.
Members raised about agricultural prices.
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Hon, Member, Shri Gurupadaswamy,
mentioned about the India Committee on
Netherlands. He mentioned about the
propaganda carried out by the campaign
manifesto. Particularly he mentioned about it.
This is an organisition of extreme left wing of
a Marxist group, and they have a lot of
misunderstanding in their mind. They say that
India is run by monopoly capital. That is what
they believe. Therefore, they say that what-
ever aid is provided to India goes to capitalists
and that, therefore, the milk should not be
provided, that is, the SMP and butter milk
should not b, given. We do not know about
their linkages in India. But we came to know
about an advertisement given by M/s.
Hindustan Levers Ltd. So, we wrote to them.
M/s. Hindustan Levers Ltd. say, and I would
like to quote two, three sentences from the
letter:

"We have checked up with our
associates in Netherlands and have been
informed that th, ICN is an organisation
which  publishes paoers containing
inaccurate and misleading information.
This is born out also in the publication
referred to by you in which factually
incorrect information has been included
also about our company."

They, further, they say that this an
organisation with which they have no
connection, and it is an organisation which
cannot be taken seriously. This Is what they
have said. But Government of India is
enquiring into it. Our Embassy is constantly
advising ug on the activities of this organisa-
tion.

But one hon. Member earlier mentioned
that there is a deep game behind it, that there
are some interes ted parties who wanted to
reach their religion, that they may be plaving
a role behind it and that that is' why they are
after our Operation Flood Programme.

This is what | wanted to inform the hon.
Members, through you. I am very much
thankful to you for giving
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me this much time. Thank you very
much.

SHR1 JAGESH DESAI; Sir, a small
question.

SHRI RA** CHANDRA VIKAL: Sir....

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): No. Statement by the
Minister.

3.00 p.M.

—CONTD.
STATEMENT BY MINISTER

n. Procurement prices in respect of Paddy
and Kharif coarse cereals for fhe 1987-
88 marketing season feed hy the
Government.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE  (SHRI = YOGENDRA
MAKWANA); ' Mr. Vice-Chairman, Sir, the
Government have fixed the procurement
prices for paddy and kharif coarse cereals for
the 1987-88 marketing season. The
procurement price of all varieties of paddy in
common group .of fair average quality has
heen raised from Rs. 146 per quintal during
the 1986-87 marketing season to Rs. 150 per
quintal for the 1987-88 marketing season.

For fine variety of paddy, the price will be
Rs. 154 per quintal and for super fine variety
of paddy Rs. 158 per quintal during the 1987-
88 marketing season.

The Gove'-mment have also fixed the
procurement prices for jowar, bajra. maize
and ragi each of fair average quality at Rs.
135 per quintal for the 1987-88 marketing
season.

SOME HON. MEMBERS: Very ridiculous
increase.

SARDAR JAGIIT SINGH AURORA
(Punjab)' Sir. I am asking a question.
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THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA); You have to wait for
your turn. We have started clarifications only.
Now Mr. Ramnarayan Goswami.

SHRI RAMNARAYAN GOSWAMI
(West Bengal): Sir, I want to seek
some clarifications from the Minister.
Firstly, may I know from the Minis
ter on what basis he has fixed th?
procurement  prices?  Secondly, while
fixing the prices, whether he has
taken into consideration.

SHRI YOGENDRA MAKWANA:
I have not heard you. Will you please
repeat?

SHRI RAMNARAYAN GOSWAMI: May
I know from the Minister on' what basis he
has fixed the procurement prices? Secondly,
while fixing the procurement prices, whether
he has taken into consideration the natural
calamities like floods and drought which are
prevailing in our country.

SHRI YOGENDRA MAKWANA: Sir,
while fixing the procurement-prices. ..

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): You can react finally
after all the clarifications are sought by the
hon. Members.

SHRI NIRMAL CHATTERJEE (West
Bengal): Sir. may I know frorr> the Minister
whether he has taken into account apart from
C.A.C.P. reconv mendations, the "terms of
trade" which hag been frequently referred lo
during the Calling Attention Notice.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Shri  Vithalrao
Madhavrao Jadhav.

SHRI VITHALRAO MADHAVRAO
JADHAV (Mabharashtra): Sir, the
Government has raised the price of paddy in
common group from Rs. 146 Per quintal
during th, 1986-87 market, ing season to Rs.
150 pe, quintal for the 1987-88 marketing
season, a-id for



